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Savan-Chupra Line

8088. Shri Jhulan Sinha: Will the 
Minister of Ralllwsys be pleased to 
state*

(a) whether any inspection has been 
conducted during recent years under 
Section 23 of the Indian Railways Act 
with regard to fhe working of the 
Savan-Chupra vm Kashrak line of the 
North Eastern Railway;

(b) if so, the order issued by the 
Central Government as a result of this 
inspection; and

(c) the action taken thereon?

Xbe Deputy Minister of Railways 
(gyri 8. V. Ramaswamy); (a) to (c).

Government Inspector of Kail
ua/8' Lucknow (at Calcutta) during 
the course of his periodical inspection 
qf the North-Eastern Railway  bad 
observed that the track on the section 
from Chupra to Thawe should he re- 
lâL in the interest of safety  Ac
cordingly the relaying of the whole 
]in̂ from Chupra Katchery to Savan 
vta Thawe has  been sanctioned  A 
Twaior part of the materials required 
(or the relaying has already been col
lected at site and the work is expect
ed to be taken up very shortly  In 
the meantime necessary speed ro
tations have been imposed on this 
section on considerations of safety

Dffences under Section 71H of the 
Indian Railways Act

$086. Sbri Jhulan Sinha: Will the 
Minister of Railways be pleased to 
stgte whether any action has been 
îfen to punish anybody for offence1; 
roller Section 71H of the Indian Rail
ways Act or rules framed thereunder 
fifing the last ten years?

■fhe Deputy Minister of Railways 
(gjffi S V. Ramaswamy): No 

Bharat Sewak SamaJ 

$087. Shri Pahadia: Will the Minis
ter 0* Community Development aad 
(̂operation be pleased to state 

{a) whether it is a fact that a large 
nwtQunt is being given to Bharat Sevak 
Efainat since its inception by the Cen
tal Government, and

fb)  if so, for what purposes7 

fhe Deputy Minister for Community 
Development and Co-operation (Shri 
B. S. Murthy): (a) and (b)  The 
question will be answered  by  the 
Sinister of Finance on a subsequent 
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